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ni Devi is the mother-in-law and ap-
of deceased.
Ld. Counsel for applicants submitted that the marriage solemnized be-

tween the deceased and her husband was a love marriage and both were leav-

plicant Praveen Kumar is the brother-in-law

TST)

3

ing happily together. Further, applicants have been residing on other floor of

the house and were Separate from deceased and her husband and there was
no interference of applicants in their life.

The chargesheet has already been filed without the arrest of applicants,
which is listed for consideration.

Keeping in view the facts & circumslances of the case, | deem it fit to
grant anticipatory bail to the applicants. In the event of summoning of the ac-
cused/applicants namely Praveen Kumar and Munni Devi by the court, they
be admitted to anticipatory bail on their furnishing personal bonds in the sum of
Rs. 20,000/-(each) with one surety (each) of the like amount.

Copy of order be sent to the Ld. Trial Court.
Copy of order be also given Dasti to the accused /applicants.
TCR be sent back.

(SAM AL)
Addl. Sessions Judge-08
04 West District, THC Delhi

05.09.2020
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